%
CENTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIP&L BENCH
O Mo 7302004
New Daelhi this ths 17th day of aAugust, 2004
Hon’kle Mr. Shanker Raju, Member (1)
Honble Mr.S.&. Singh, Hember (Al
Shri vijay Kumar Jain,
Son of Shri
Office Supdb.Gr.ll working undar asstt
Northern Raillway Haour.
) SApplicant
(By Advocates: Shri S.K.Sawhney)
VERSUS
i. Union of India through
Ganaral Manager,
Northern Railwy, Baroda House,
Mew Delhi.
: 2. Divisional Railway Manager,

HMortharn Rallway
Moradabad.

. Divisional Suparintending Engineer ()
Headguarter
Horthern Railway
Moradabad .
.« Respondents
(By advocate: Shri Rajeev Bansal)

O RDER (ORAL)

By Shiril Shanker Raju. Membar (1)

Heard the counsel for the parties.
. In the light of RUBLE.Mo.LZ3S 97 dated
18.9.9Y if the disciplinary proceedings are nob
prometly concluded, the Rallway administration ocould

consider the case of the government servant for

adhoo promotion. The applicant has besn  awarded
minor punishmant as  per tha chargeshasst dated

LE.12.95  wharszas anothar chargeshest dated 20.2.98
for major pehnalty  has been issued for the sane
inalisation. Lenrnad

chargsa  which s pending

L— counszl . for applicant states that promotion of  ths
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an been Illegally withheld whils his

alirondy been promotad.

he other hand, respondents’ counsel Shri
na bmnt&nds that during Thﬁ pandanoy of
st, case of the applicant cannot be

or promotion.

of justice would be duly met, If the
is disposed of at this $tége itself by
the respondents to Finalise the

proceadings  within a period of four

the date of receipt of a copy of this
the disciplinary procsgedings arse not
ithin the aforesaid period for reasons
tabkle to the applicant, he shall be
for adhos promotion in the manner as

in R.BLE.No.123/97 dated 18.9.97. o

of the disciplinary procsedings as per
ase of the applicant for promotio from
ue date would also be considered. 0A is

No costs.
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(Shanker Raju)
Member (J)



